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CE.l\JTHAL ADiAINISTRATIVE TRIBUNAL 

ALLAHAbAD BEt\CH ALLAHABAD. ____ ........ _ ---------- - ~ . 

Original Apitlication No.619 of 20U4. 

Krishna Kumar Singh, 
aged about 65 years, 
SJo Late Shri Br ij Behari Singh, 
R/o 788A, leader Road, Railway Colony, 
Allahabad. 

• ••••• Applicant. 

(By . Advocate : Sri K.K. tAf.shra) 

Versus. 

l• Union of Indi a , through General Manager , 
North Central Railway , Allahabad. 

2. Divisional Railway Manager, 
North Central Railway, 
Allahabad. 

3. F .A. & C.A.O., 
North Central Railway, 
Allahabad . 

4. Senior Accounts Officer (Construction), 
North Central Ra ilviay , 

5. 

Al lahabad . 

Estate Officer (He ad ~arter), 
O/o Di visiona l Railway M3 nager , 
North Central Railway, Allahabad • 

••••••• R.2spondents. 
(By Advocate ; Shri A.K. Gaur) 

0 RD ER ........ ~ - .... 

This app lication has been filed under section 19 of A.T. 

Act, 1985 for the fo llo1n ing r e liefs:-

(i) to set aside the im~ugned notices date d 02. ~5/06. 
passed by respondent No.5. 

(ii) 

(iii) 

to direet;t tre re spondents to treat tre apitlicant 
t o be in authorised possession of Quarter No.78dA, 
leader Ro ad, Allahabad as long as the gratuity 
and other dues to him ar e not paid. 

to direct tl"e respondents tom lease of entire 
amo unt of OCRG and arrears of monthly y,.iens i o n vJith 
interest and furt~r be pleased to release of post 
re tire me nt passe ss . 
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(iv) 

(v) 
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te pass such other and/•r furtter •» ~ 
lie deemed n:!cessary in the circumstano. 
the case. 

At#ara cests. 

"During the pendenc!i •f this case, the HentDla 
Court 1'e pleased te stay tt'e operati•n •f tht 
impugnes n• tices datea 12.~/6.2183 passed ~Y 
.tesponde nt No.5. • 

2. T~ •pplicant .tetirea from Railway Service en 31.97.1,97. 

He was al.lewetl to retain tte Railway Accommedati•n No .788-A, 

leatler Fb•d, Railway C.lony, All•halt•ll till 31.•3.1'98. 

CAunsel for the applicant has stat.ea that acti•n has 9een 

initiated against tte applicant f er evicti• n Jtefere State Officer 

•f tte saiGl quarter untlei;-;Public Premises(Eviction of Unauthorisetl 
<}:' 1l:I\ L- ~ -

Occupant) Act 1'71. His t~•f argument is that tlespite of 

his representation t• the compete nt autoor ity, he has neither 

Ileen paid DCRG, Pension oor has aeen allewed ccarnplenentary 

passes. In v iai,v • f this relying on t~ dee i s i • n of the Full 

Bench in too case of Vla jir Chand wterein the issue ~f DCRG and 

passes were discussed and dee ided. ~ argues that too app licant 

may not be evicted from tre Railway Accomrmdation till his 

dues are clearid• Ii! has stated so in re lief (2) mentioned altove . y 

3. Shr i A.K. Gaur, learned counse l for tre respondents h• .s 

opposed tre cont.a ntion of the a11plicant 's counsel ve heme ntally 

and has relied on tt-e judgrre nt in too case ef Union of Indi• 

Versus Rasila Ram re ported in 2ec>1(1tt SCC 623 w~re in t~ 

S uprerre Court :--ias held that Trilaunal has ne jurisdiction to 

entert'1in/decide too cases of eviction of qu-.rter when •ction is 

initiated under Pub lie Premises (Evie tion of Unauthorised Occupant) 

Counse l f or t~ r e spondents in vie 'tv of this j udgrre nt 

states that this case is not maintainall le before the Trauna l. 

4- S hr i K.K. Mishra, counse l for tre applicant on the other 

hand has also argued that to re sort too 11rovisions of p.p. Act 
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in this case sheulal not lie a normal f ·rocedure and tte resp•ndents 

could have taken action under the relevant fll'Ovisions of tl'e 

fundaim ntal rule under 45(a) and 45(1t). Tha IREM ulse> has 

provisions for taking action and tm Ra ilway Board has alse 

iss ued circulars to suppleme nt the provisions of the IREtA. Be 

that as it may. it is considere d in the interest of justice that I 

t~ a19plicant may file a re presentation to the competent 

autoority in case he has not donef"e~:ier. The r epresentation 

" 

' 
' 

sll»uld be filed \-Jithin a period of 15 days from t~ date of this 

order. The responde nts ara d irected to dec ide the representation 

of t he appli cant with a reasoned and s iteaking order vJ ithin 

a period of l rronth thereaf ter . It i s alsc i'rovide d that tte 

eviction proceedings may be ke pt in a.Deyance till too disposal 

of tre representat i o n by tha r es19ondents. 

5. With the above directions• this O.A. is dis~osed off 

at the admission stage itself y,1ith no order a s to costs. 
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